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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No.1158/2024

News Item titled "Indus River dolphins in troubled waters" appearing in
Mongabay dated 15.08.2024.

Versus

Ministry  of  Environment, Forest and Climate Change &

Ors. ...Respondent(s)

AFFIDAVIT ON BEHALF OF MINISTRY OF JAL SHAKTI,
THROUGH ITS SECRETARY (RESPONDENT NO.4)

1. Mahesh Kumar Kashyap, S/o Late Deo Narayan Lal Baranwal aged 55 Years,
in capacity of Under Secretary to Govt. of India in National River Conservation
Directorate, Department of Water Resources, River Development & Ganga
Rejuvenation, Ministry of Jal Shakti do hereby solemnly affirm and sincerely

state as follows-

I. That I, the deponent is duly competent and authorised to swear the present
affidavit on behalf of Respondent No. 4 i.e. Ministry of Jal Shakti on the

basis of the official records maintained therein.

AV ]

That | have perused and understood the contents of the said Original
Application filed before the National Green Tribunal, Principal Bench,
Delhi,

3. That the Hon'ble National Green Tribunal (NGT) vide order dated

12.09.2024 in the instgag Original Application, Ministry o Jal Shakti has
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been listed as Respondent No.4. Thereby, the reply is made in the
succeeding paragraphs.

That the subject News item is related to reduction in number of Indus River
Dolphins in River Beas due to reduced water allegedly on account of
construction of irrigation barrages, hydropower projects, etc. The news
item further mentions that the main threats include water availability and
pollution, worsened by upstream hydropower projects causing fluctuating
water levels.

That for conservation of rivers, Ministry of Jal Shakti is supplementing
cfforts of the States/UTs by providing financial and technical assistance for
abatement of pollution in identified stretches of the rivers/tributarics in
Ganga basin through Central Sector Scheme of Namami Gange and
Centrally Sponsored Scheme of National River Conservation Plan
(NRCP) for other rivers. Under NRCP, pollution abatement schemes for
conservation of Satluj and Beas rivers in Punjab were sanctioned at a total
cost of Rs.717.32 crore, and sewage treatment capacity of 648 MLD has
been created so far.

That the proposals for pollution abatement works in towns along identified
polluted river stretches are received from States/UTs from time to time for
consideration under NRCP and sanctioned based on prioritization,
conformity with the scheme guidelines, commitments of the concerned
States/UTs to bear their shares towards capital assets, availability of plan
funds, cte. As regards operation and maintenance of the assets ereated
under NRCP, it remains the responsibility ol the concerned  State
Governments/Urban |Local Bodies,

I'hat the National River Conservation Directorate (NRCD) is an attached

office under the Department ol Water Resourees, River Development &

Oanga Rejuvenation, Ministry ol Jal Shakti. The primary mandate ot
H :

N)(CD is the implementation of Centrally Sponsored Scheme of National
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River Conscrvation Plan (NRCP) which aims at improving and
maintaining the water quality of polluted rivers by reducing pollution loads
through targeted pollution abatement measures. Under NRCP, river
conservation projects are taken up based on the extent of river pollution,
the designated best use of the river stretch, priority accorded by the State
Government, adherence to NRCP guidelines, and the State’s commitment
to bear its share of capital expenditure as well as the entirc operation and
maintenance cost. The plan primarily focuses on interception and diversion
of sewage, establishment of sewage treatment infrastructure, sanitation
interventions to prevent direct discharge of waste into rivers,
environmentally sustainable cremation practices, riverfront improvement
works, and promotion of public awareness and capacity building to ensurc
long-term river conservation.

8. That it is submitted that as per the provisions of The Environment
(Protection) Act,1986 and The Water (Prevention and Control of Pollution)
Act 1974, Urban Local Bodies and industrial units are required to treat
municipal sewage and industrial effluents to comply with stipulated
environmental standards before discharging into river and water bodies.
Central Pollution Control Board (CPCB), State Pollution Control Board
(SPCB)/ Pollution Control Committees (PCCs) have been tasked with
monitoring compliances under the provisions of these Acts.

9. That it is submitted that the Central Pollution Control Board (CPCB), based
on pollution assessment of rivers in the country, identifies State and River
wise Polluted River Stretches. Further, these stretches are categorized
under Priority I to V depending upon severity of pollution (in terms of
values of Bio-chemical Oxygen Demand) in descending order.

10. That as per the reports of Central Pollution Control Board for the vears

2018, 2022 & 2025, certnin BStretches on Beas River in the States of

Himachal Pradesh (1) and Poinjab have been identitied. In the year 2018,
VR
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polluted river stretch in Himachal Pradesh was identified from Kullu to

Dehragopipur, exhibiting a maximum BOD level of 6.0 mg/l and placed

under Priority-V i.e. the least polluted. During the same year, the State of

Punjab recorded one polluted stretch along Mukerian with a maximum

BOD level of 3.8 mg/l, also categorized under Priority-V.

. That for the year 2022, no polluted stretch on river Beas in the basin States

of Himachal Pradesh and Punjab. However, for the year 2025, one polluted
stretch from upper stream of Sujanpur Tihar to downstream of the town
arca of Maan Khad has been identified in the State of Himachal Pradesh
with a maximum BOD level of 4.8 mg/l, again falling under Priority-
V. The aforesaid data depicts the comparative status of water quality and

pollution levels in different stretches of river Beas over the assessed years.

. That it is the primary responsibility of States/Union Territories (UTs) and

Urban Local Bodies to ensure required treatment of sewage and industrial
effluents to the prescribed norms before discharging into rivers and other

water bodies for prevention and control of pollution therein.

. That as per the directions of Hon’ble National Green Tribunal vide order

dated 06.12.2019 in OA No0.673/2018 regarding restoration of Polluted
River Stretches in the country, respective States/ UTs are required to
implement action plans for restoration of the said stretches in their
jurisdiction within the stipulated timelincs.

That it is acknowledged that while hydropower and irrigation infrastructure
on River Beas has provided substantial developmental benelits, the
cumulative impacts of such interventions on river hydrology and aquatic
ceology require continuous assessment and management. Addressing
concerns relating o water availability, fluctuating Now regimes and
ccological  health  through scigl\li ) Islmlic.-.. environmental — Now

implementation, improved operationaff practices and targeted conservation
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measures s essential for maintaining riverine integrity and for the
protection of endangered species, including the Indus River Dolphins.

15. That the State Governments ol Himachal Pradesh and Punjab, being the
project authorities and statutory custodians for river management,
pollution control and wildlife protection within their respective
jurisdictions, are responsible for implementation of appropriate measures
as per law. The Ministry shall continue to facilitate inter-State
coordination, data sharing and policy guidance, as and when required.

16. That in the light of the above submissions, it is respectfully submitted that
this Answering Respondent, i.e., Ministry of Jal Shakti, shall abide by any
order(s) or direction(s) passed by this Hon’ble Tribunal in the instant OA.

VERIFICATION

Verified at New Delhi on this the iday of February, 2026 that the contents of
the above affidavit are true and correct to my knowledge and as derived from the
record maintained by National River Conservation Directorate (NRCD), Ministry
of Jal Shakti, Department of Water Resources, River Development & Ganga

Rejuvenation. No part of it is false, and nothing material has been concealed there

from.
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